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(b) Investigation was ordered under 
both the sections  237b) and 249 of 
the Companies Act, 156.  On a writ 
petition filed by the company, the High 
Court,  Calcutta,  upheld  the  order 
passed  under  section  237(b)  but 
allowed the writ in so far as it related 
to the order under section 249 Of the 
Companies Act. The company  pre­
ferred an appeal  against this order. 
The Company Law Board have filed 
cross obections in this regard.  The 
case is still pending before the Appel­
late Bench of the Calcutta High Court.

(c) The Government can hardly be 
expected to express any opinion in the 
matter.

M/s. Bird & Co.

576. Shri Madhu Limaye:
Dr. Bam Manohar Lohla:
Shri- S. M. Banerjee:
Shri George Fernandes:

Will the  Minister of  Industrial 
Development and Company  Affairs
be pleased to refer to the reply given 
to Unstarred Question No. 316 on the 
3rd November, 1966 and state:

(a) whether  the  infringement  of 
the provisions of the Companies Act 
by M/s. Becker Grey, the exporting 
company of M/s. Bird & Co. has since 
been assessed by the Department of 
Company Affairs on the basis of the 
books seized under the Customs Act 
and other material available;

(b) if so, the result of this assess­
ment; and

(c) the action taken by Govern­
ment in the matter?

The Minister of Industrial Develop­
ment and Company Affair* (Shri F. A. 
Ahmed): (a) to  (c). The Company 
Affairs Department was awaiting the 
result of the appeal before the Central 
Board of Excise Sc Customs. The 
The appeal order was received on 29th 
March,  1967. The books of accounts 
of the company will have to I* era* 
finished in order  to  ascertain  the 
Infringement, if any. of the orovisions

of  the  Companies  Act.  Necessary 
instructions have been issued to pur­
sue the matter vigorously. The ques­
tion of taking action will have to await 
the finding arrived at on the basis of 
the examination f accounts and other 
documents.

Gammon India Limited

577. Shri Madhu Limaye:
Shri S. M. Banerjee:
8hri George Fernandes:

Will the  Minister of  Industrial 
Development and Company  Affairs
be pleased to state:

(a) whether the investigation into 
the Gammon India Limited, Bombay 
affairs (arising out of the certain con­
cealed foreign holdings  commented 
upon in the balance sheet) has since 
been completed; and

(b) if so, the action taken against 
the Company for the  violation of the 
foreign exchange and other laws in 
force?

The Minister of Industrial Develop­
ment and Company Affairs (Shri F. A. 
Ahmed):  (a) As stated by the Minis­
ter in the Ministry of Law in answer 
to Unstarred Question No.  1333  on 
the I5th November 1966 in the Lok 
Sabha, the company appointed a firm 
of Chartered Accountants in London 
to check up its investment account in 
London.  In October 1966 the London 
firm submitted its report to the com­
pany. The statutory auditors of the 
Indian company have drawn the atten­
tion of the shareholders to the findings 
of the London firm in their report on 
the accounts of the aforesaid company 
for the year ended 31st March  1966. 
The auditors pointed out that the ex­
amination of the matter by the lonflon 
firm covered the period front 1st April 
1999 to 31st March 1*65 and that th* 
rights and bonus shares and dividend* 
thereon substantially cover all wh 
rights and bonus shape* and divide#* 
thereon, which remained unacoounted




